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INTRODUcnON 

I, the Chairman of the Committee on Government Assurances hlVin, 
been authorised by the Committee to submit tbe Report on their behalf, 
present this Twenty-Eishth Report of tbc Committee on Government 
Assuranc:es. 

2. 1be Committee (1995-96) were constituted on February 4, 1995. 
3. The Committee at their littinp beld on June 21, June 6, June 27 and 

September 20, 1994 conlidered requests (vide Memoranda Nos. 93,94.95, 
96, fJ7, 98, 99, 100 and 101 received from the MiniatriealDepartments of 
the Government of India for droppin, of pendin. aaurancea and their 
decision. are contained in Ihi. Report. At their .ittin, held on March 31, 
1995, the Committee con.idered and adopted the Draft Twenty-Ei,htb 
Report containin, all Memoranda except Memorandum No. 96. Memoran-
dum No. 96 which is included in tbe Twenty-Third Report of the 
Committee OR Government Assurance. wu presented to Lok Sabha on 
AUJUlt 20, 1994. 

4. The Minutes of the aforesaid littin" of tbe Committee form part of 
the Report (Appendices). 

5. The conclusions/observations of the Committee arc contained in this 
Report. 

NEWDEUlI; 
MIITCh 31, 1995 
ChGilrtl 10, 1917 (StllctI) 

BASUDEB ACHARIA. 
Clulimum, 

Committ« on Governl1lent AUUI'tlllf:el. 



CHAPTER I 

(i) EVACUEES PROPERTY TO GOANSIPORTUGUESE OR 
MOZAMBIQUE NATIONALS 

1.1 On July 29, 1992, the following Unstarred Question No. 3200 given 
notice of by Dr. Vasant Pawar, M.P. was addressed to the Prime 
Minister:-

"(a) Whether the Government have beld any talks with Portugal for 
restoration of evacuee property to GoansIPortuguese nationals; 

(b) if 10, the outcome thereof; 
(c) whether any aareement has been reached between the two 

countries; 
(d) the total number of such evacuees; 
(e) the criteria adopted by the Government to fix the value of evacuee 

property; and 
(f) the total value of evacuee property?" 

1.2 The then Minister of State in the Ministry of External Affain 
(Shri Eduardo Faleiro) gave the following reply:-

"(a) Yes, Sir. 
(b) to (f): The subject. as also the question of compensation to Indian 
Evacuees from Mozambique, is under consideration of Government 
and discussion with Portugal, with a view to determining the Uleta 
and liabilities of the respective countries." 

1.3 Reply to the question was treated as an assurance by the Committee 
which was to be fulfilled within three months of the date of reply i.~. by 
October 28, 1992. 

1.4. On July 11, 1994, the Ministry of External Affain approached the 
Committee on Government Assurances through the Ministry of Parliamen-
tary Affairs "id~ their U.O. Note No. IVIEA(10)USo-3~LS192 
dated July 11, 1994, to drop the assurance on the grounds indicated 
bclow:-

...... the question of Compensation to Indian repatriates from Mozam-
bique continues to remain under active consideration u well u 
discussion with the Government of Portugal with a view to determin-
ing the assets and liabilities of the citizens of the respective countries. 
Further progress in the matter, however, is not dependent on the 
Government of India alone as it involves interaction with the 
Government of Portugal and th' sovereign discretion of that Govern-
ment. 
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In view of the above. the answer provided to Lok Sabha Unlltarred 
Ouestion No. 3200 may be treated as final and the matter removed 
from the list of pending assurances." 

1.5. The Committee considered the request of the Ministry of External 
Affairs for dropping the assurance at their sitting held on September 20. 
1994. 

1.6. The Committee did not agree to drop the 8S5urance. The decision 
of the Committee was accordingly conveyed to the Ministry of External 
Affain. 

1.7 Tbe Committee nOle that tbe then Minister of State In tbe Mlnlltry 
of Exteraal Alraln bad Informed the HOUle .. far back II In 1991 that tbe 
dlscualoDi were held with the Government of Porlupl by the Government 
of india repnlln. the aaets and Uablllties or tbe dtlzeDl or the respective 
countries. From the reply furnished now by tbe Ministry, the Committee 
an dismayed 10 observe tbal there Is no lIanmcant cbanae In the ltand 
taken bJ the Government. Tbey have alaln been Informed that the 
question 01 compensation to Indian repatriates from Mozambique al weD 
.. the dlscuulonl with the Government of Portulal conlin. to remain 
under their active coDllderation. They bave further been Informed that the 
maUer Is nol dependent on Government of India alone. 

1.8 WhDe the Committee qree with the view point expressed by the 
Ministry that the Is,ue pertalnlna to the settlement of evacuees' property 
Involves interaction by botb the countries and one-sided efforts made by 
the Government of India are unlikely to brlna any Irultful results, they 
bowever do Dot aaree to dropplna of the assurance on this around alooe. 
The Committee lake a serious note or the inordinate delay In sellilna this 
Issue and desire that since tbe maUer Is or public Importance and deserves 
utlDOlt priority, the IuU details In chronoloakal order reaanllna the dates 
and levels at wbk:b the subject matter had been discussed with the 
Government of Portuaal may be furnished to tbem In order to enable the 
Committee 10 .... the present position In the riaht penpectlve. The 
Committee desire that all earnest elrortl need to be .... de to settle this 
Issue and If Deed be the matler should be discussed at tbe blahest level. 
They would bowever, like to be apprised or the proareu made In this 
reaard at the earUest. 

(ii) mEfT OF PETROL FROM IGA TPURI DOCK YARD 
1.9 On December 19. 1991 the following Unstarred Ouestion No. 4740 

given notice of by Dr. Vasant Niwrutti Pawar. M.P .• was addressed to 
the Minister of Petroleum and Natural Gas:-
"(a) whether Government are aware about the theft of petrol from 

Igatpuri Dock Yard; 
(b) if 10. the details thereof and the action taken by the Government 

against the culprits; 
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(c) whether the Indian Oil Corporation has filed a claim against Indian 
Railways about theft of petrol at Igatpuri station; 

Cd) if so. the details thereof; and 
(e) the action proposed to be taken to recover the claim?" 
1.10 The then Minister of State in the Ministry of Petroleum and 

Natural Gas (Shri S. Krishna Kumar) -gave the following reply:-
"(a) &: (b) : Pilferages had been reported to have taken place from 
MSlHSD Tank Wagons kept in the "Holdingline" at Igatpuri Station 
which is located about 2 kms. away from the main station. The 
matter has been handed over by the vigilance Department of the 
Central Railway to the CBI for further investigation. 
(c). (d) &: (e) : Yes Sir, 10C has filed a claim amounting to 
Rs. 17.11,163/- against Indian Railways on account of the incident 
at Igatpuri Station. This is being pursued." 

1.11 Reply to parts (c). (d) &: (e) of the question was treated as an 
assurance by the Committee which was to be fulfilled within three months 
of the date of reply i.e. by March 18. 1992. 

1.12 On July 29.1994. the Ministry of Petroleum and Natural Gas 
approached the Committee on Government Assurances through the 
Ministry of Parliamentary Affairs vid~ their U.O. Note No. IlIPNG/(23) 
USQ 4740-LSI91 datcd July 29.1994, to drop the assurance on the 
grounds indicatcd below:-

"that as the case in the subject matter has been registered by CBI, 
Bombay under their R.C. No. 30(A~3IBOM on 21st April, 1993 
under investigation of Shri M.K. Sharma. Deputy SP/CPI, ACB, 
Bombay and the invcstigation is in progress, therefore, MinIStry of 
Parliamentary Affairs is requested to place the present status of the 
subject case being investigatcd by CBI before the Committee on 
Oovernment Assurances requesting them to agree for dropping of the 
subject assurance on the grQund that the case has been registered by 
the CBI for investigation and after receipt of CDI Investigation 
Report. the necessary action will be taken against the concerned 
officials accordingly by this Ministry in consultation with evC". 

1.1-3 The Committee considered the request of the Ministry of Pet-
roleum &: Natural Oas for dropping the assurance at their sitting held OD 
September 20.1994. 

1.14 The Committee did not agree to drop the assurance. The decision 
of the Committee was accordingly conveyed to the Ministry of Parliamen-
tary Affairs as well as the Ministry of Petroleum &: Natural Ou. 

1.15 The Committee note that a then case of petrol from Iptpurl 
Dockyard had been reported four yean back and the matter hal been 
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handed over by the Viallance Department of the Central Railway to the CBI 
for further investllations. The CommiUee are astonished to note that undue 
time hali been taken by the Indian Railways to ban.d over the cue to tbe 
Central Bureau of (nvestlaatlon to loves.llate a simple case of pllferale. 
ThoUKh a case has been rellstered after preliminary enquiries by the 
Central Bureau of (nvestlsatlon on April 11, 1993 and the investisatlons are 
reported to be in proKress, the Committee do not appreciate Inordinate 
delay In carrylnK out the InvestlsaUoos by CB( either. Such delays In 
Committee'. view fall to deter tbe culprits. The Committee also take notice 
of the fact that the Indlao 011 Corporation bas med a claim amountina to 
Rs. 17,11,163 alainst the Indian Railways on accouot of the pllferaae 
incident at IKatpuri Station. The Committee would like to know immediately 
the actlon taken a,alnst the culprits and also whether the amount has been 
paid to Indian 011 Corporation alainst their claim. 

(iii) CHANDULAL CHANDRAKAR COMMITIEE REPORT 
1.16 On April 21, 1992, the following Starred Question No. 677 liven 

notice of by Shri Ram Nihore Rai and Dr. Kartikeswar Patra, M.Ps. was 
addressed to the Minister of Human Resource Development:-
"(a) whether the Chandulal ChandrakarCommittee set up to examine 

the vario'us aspects of admission of students 'to Kendriya Vidyalayas 
has submitted its report; 

(b) if so, the details of the recommendations made by the Committee 
and the reaction of the Government thereto; and 

(c) if not, the reasons for the delay?" 
1.17 The then Minister of Human Resource Development (Shri Arjun 

Singh) gave the following reply:-
"(a) the Kendriya Vidyalaya Sangathan has informed that its Board of 

Governors at its 51st meeting held on May 31, 1988 decided to 
constitute a Sub-committee to go into all aspects concerning chanles 
in admission policy for the Sangathan. Consequentlr, a two-member 
Committee headed by Shri Chandulal Chandrakar was appointed in 
June, 1988. 
(b) & (c) : Informa.fion is being collected and will be laid on the 
Table of the House." 

1.18 During the course of supplementary, Shri Ram Nihore Rai, M.P. 
enquired whether implementation of decision in 'regard to grant of 
permission for admission on special compensatory ground has ever been 
c:mied out by the governing body after the constitution of Chandrakar 
Committee and whether such admissions were not unauthorised. He also 
desired to know the details of action taken against persons responsible for 
such a situation. 



1.19 While replying, the then Minister of Human Resource Develop-
ment (Shri Arjun Singh) inter-alia mentioned that the Chandrakar Commit-
tee Report was received and considered in the Ministry in 1988. An order 
was thereafter issued by the then Minister to the effect that admission by 
special dispensation should be possible in the larger social consideration. 
Since the copy of Chandrakar Committee Report was not readily available 
in his Ministry the Hon'ble Minister assured that he would inform the 
House about the Report in detail after obtaining and going through it. 

1.20 Through another supplementry, Shri Ram Nihore Rai, M.P. drew 
the attention to the news-item regarding irregularities being committed in 
admission of Scheduled CastelScheduled Tribe students in Central Schools 
and desired to know the action taken against persons responsible for not 
completely filling up the reserved quota for Scheduled CastclScheduled 
Tribe in admission. He further desired to know whether a provision for 
constituting a Committee comprising the Scheduled CastclScheduled Tribe 
teachers would be made with a view to interviewing the Scheduled Tribel 
Scheduled Caste students during admission. 

1.21 In reply, the Hon'ble Minister assured that in case irregularities 
were noticed. action would definitely be taken in the matter. 

1.22 On December 22, 1992, the following Unstarred Question No. 4717 
given notice of by Dr. Laxmi Narayan Pandey, M.P., was addressed to the 
Minister of Human ,Resoruce Development:-
"(a) whether the Report of the Chandulal Chandrakar Committee set up 

in 1988 has since been received by the Government; 
(b) if so, the details of main recommendations made therein; and 
(c) the steps proposed to be taken by the Government in this regard." 
1.23 The Deputy Minister for Education and Culture in the Ministry of 

Human Resource Development (Kumari S~Ij~) gave the following reply:-
(a), (b) & (c) : "The matter is under consideration." 
1.24 Reply to the above question was treated as assurance by the 

Committee which was to be fulfilled within three months from the date of 
assurance given by the Minister. 

1.25 On May 26, 1994, the Ministry of Parliamentary Affairs vide their 
U.O. Note No. III/I;IRD (37)1SQ 6771LS-92 dated May 26, 1994 
forwarded a request of the Ministry of Human Resource Development to 
drop these assurances on the grounds indicated below:-

"On June 15. 1988 the Minister of State for Human Resource 
Development (Education & Culture) (Shri L.P. Shahi) who was the 
then Chairman, Kendriya Vidyalaya Sangathan constituted a two 
members Sub-Committee consisting of Shri Chandulal Chandrakar, 
M.P. and at that time a Member of B.O.G. of the Kendriya 
Vidyalaya Sangathan. Shri S.L. Khanna, t~e then Dy. Commissio?er 
of Kendriya Vidyalaya Sangathan to look IOto all aspects concerrung 
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changes in admission policy of the Sangathan. No officer in the KVS 
or in the Ministry kept a track of this two Member Committee to 
get its meeting organised for submitting a report to the then 
Minister of State (E&C). However, when the question No. 677 
came up in the Lok Sabha on the subject for reply on April 21, ' 
1992, after a lapse of 4 years, the Ministry made a vigorous effort to 
trace out any papel'll in the KVS or Ministry bearing on the work of 
this Committee. A note recorded by the personal staff of the then 
Minister of State (E&C) dated 13th July, 1988 was traced out in the 
KVS Office. From this note it was seen that the Committee met on 
5/6th July, 1988 and perhaps a draft report was to be finalised after 
discussion with the then MoS (E&C). No further record or note 
.regarding the matter could he traced out eirher in the KVs (Hqrs.) 
or with any othcr officer in the Ministry. Since almost 4 years had 
elapsed between 1988 and 1992, efforts to trace the papers with the 
personal staff of the then MoS and in view of changes in Govern-
ment in the intervening period of 4 years. did not produce any 
outcome. It is well known that changes had taken place in this 
period in the office of the MoS (E&C), consequent to change of 
Govt .... Hence, all attempts made by the KVS and the Ministry to 
trace the Committee's work and final report if any, in the office of 
the than MoS (E&C) were unsuccessful. However, the matter of 
admissions in KVS which is the substantial issue relating to the Lok 
Sabha Question was looked into by a Committee consisting of 
Smt. Malini Bhattacharya. M.P. and Member. Consultative Commit-
tce attached to this Ministry, as Chairperson. On the basis of the 
recommendations of the Committee, the admis.o;ion policy for the 
KVS were streamlined and a monitoring Committee to review the 
implementation of the orders for admission has also been consti-
tuted. A number of questions had subsequently been answered in 
the House on this subject. 

In the light of the circumstances mentioned above, while it is true 
that the Kendriya Vidyalaya Sangathan as well as this Department 
failed to reconstruct or trace out relevant information on the 
Chandulal Chandrakar Committee for fulfilling the assurances, this 
was mainly duc to lapse of considerable time i.e. from 1988 to 1992 
and changes in the office of the MoS (E&C). During the period and 
the subject MaUer of the Committee's consideration viz. the admis-
sion policy has already been attended to through the setting up of 
monitoring Committee under the Chairperson of Smt. Malini .. 
Bhattacharya, M.P. and Member, Consultative Committee attached 
to this Committee." 

1.26 The Committee considered the request of the Ministry of Human 
Resource Development for dropping the assurance at their sitting held on 
June 27, 1994 and decided not to accede to the request of the Ministry. 
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1.27 The decision of the Committee was accordin,ly conveyed to the 
Ministry of Parliamentary Affllirs. 

1.18 Th~ Committee take notice that durlq the coune ollUppiementaries 
It" Shrl Ram Nlhore Rai and Dr. Kartikeswar Patn, M.Ps. on Starred 
Question No. 677 on AprU 11, 1991, tbe Minister or Human ReIOIIJ'ft 
Development while alvlna an assurance submitted that be would Inform tbe 
House In detail about the Chandulal Chandranr Committee Report whlcb 
wal not traceable In the oO'lce at the time 01 the reply. He also inler-illill 
stated tbllt Chandrakar Committee had submitted Its Report to the Ministry 
and it was considered In the y~ar 1988. Later on, after a liP 01 two yean 
wblle makinl a request for dropplna of the assurance, the Ministry had also 
informed the Committee that only a note was traced out In Kendrlya 
Vidyalaya Sanaathan Olflc:e mcntionlna therein that tbe Committee had met 
on July 5/6, 1988 and a draft report was perhaps to be noaUsed after 
discussion with the then Minister of State for Education and Culture and 
that no further report or note reaardlna the malter could be traced out 
either in the KVS Headquarten or with any other Otnc:er In the Ministry. 
The Committee are surprised to know that the copy 01 the report is not 
traceable In the Ministry. 

1.29 The Committee also take notice that the Chandulal Cbandrakar 
Committee was constituted In the year 1988 but no record WII kept 01 Its 
meetinls in the Mln~try or Kendriya Vldyalaya Saqathan. It il IUrprlsina 
that minutes of the siUinas 01 such an Important Committee had not been 
maintained. The Committe.: have also noticed with concern that the 
Ministry swuna into acliOil only when thll matter wal raised In Parliament 
In 1992. The CommUtee are also surprised 10 note that the Ministry have 
not nlade any concerted efTorts in order to obtain the report even from the 
Members of the Committee who were examlnlnl the varioul alpects 01 
admission of sludents 10 Kendriya Vldyalayas. The Committee are, there-
fore, constrained to observe that it Is a serious lapse on the part of the 
senior officials in the Minlstry/KVS. The Committee recommend that a 
foolproof system should be devised in the Ministry and UI lubordlnate 
office" to keep a proper record of such ad hoc Committees appointed from 
time to time. 

1.30 The Committee have been informed that the matter of admissions In 
KVS was looked Into by another Committee conslstlnl of Prof. Mallnl 
Bhattacharya, MP and~Member, Consultative Committee attached to the 
Ministry of ttannm Resource Development as Chairpenon and that the 
policy of admission bas now been streamlined. But tbe Iuue In the 
assurance was reprdinl the Cbandulal Chandrakar Committee reporl only. 
The Committee do nol appreciate the fact that the Ministry have faDed to 
furnish the required information despite an assurance liven at the lime 01 
the reply to the question on the Door 01 the House. 

1.31 The Committee wish that the Ministry should make aU efforts to 
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trace out the Report of Chandulal Chandrakar Committee and Inform 
about its contents and recommendations. In case, the Report II not 
traceable at aU, the Committee may be Informed accordlnlly so as to enable 
them to reconsider the matter. They wish that no further time should be 
lost in fulOmnl the assurance. 



CHAPTER II 

(i) PETROL RETAIL OUTLETS AND L.P.G. AGENCIES IN 
HIMACHAL PRA.DESH. 

2.1 On December 16, 1993, the following Unstarred Question (No. 
2247) given notice of by Major D.O. Khanoria, M.P., was addressed to the 
Minister of Petroleum and Natural Gas:-

"(a) whether the Government have received applications for 
opening the LPG agencies and petrol retail outlets in 
Himachal Pradesh; and 

(b) if 50, the details thereof and decision taken thereon?" 

2.2 The Minister of State in the Ministry of Petroleum and Natural Gas 
(Shri Satish Sharma) gave the following reply:-

"(a) & (b): Applications are presently being invited for selection 
of dealers through Oil Selection Board for locations pending 
from previous Marketing Plans, 15 locations included in the 
current Retail Outlet Marketing Plan 1988-93 and one 
location included in the LPG Marketing Plan 1992-94 for 
Himachal Pradesh. Selections are in progress." 

2.3. Reply to the question was treated as an assurance by the Committee 
which was to be fulfilled within three months of the date of the reply i.e. 
by March 15, 1994. 

2.4 On March 18, 1994, the Ministry of Parliamentary Affairs vide their 
U.O. Note No. VIUIPNG(9) USQ 2247·LSI93 dated March 18, 1994 
forwarded a request of the Ministry of Petroleum and Natural Gas to drop 
the assurance on the following grounds indicated below:-

"The intention of this Ministry behind the expression "selections 
are in progress" was not to give an assurance, but only to apprise 
the Hon'ble Member that selection process has been set ~n motion. 
It is IH:eRhnuous process and will go on 50 long locations are 
included in the Marketing Plan. Till January, 1994, six retail outlet 
dealers have' been selected. Remaining proposals will also be 
finalised in due course. In the meantime more locations will be 
included in the Marketing Plan and process will go on." 

2.5 The Committee considered the request of the Ministry of Petroleum 
and Natural Gas for dropping the assurance at their Sitting held on 
June 6, 1994. 
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2.6 The Committee have decided to drop the assurance. 

(ii) SICK INDUSTRIAL COMPANIES {SPECIAL PROVISION) 
AMENDMENT BILL 

2.7 On December 4. 1991 -durin, the course of Discussions on the Sick 
Industrial Companies (Special ProvisiOR) Amendment Bill, Members raised 
a point to seek clarification .boot tbe Indian Iron and Steel Company 
which is pending Government's sanction regarding modernisation and 
revamping and the member wanted an ISSuraDcc from the Minister that 
Indian Iron and Steel Company(II~O) would not be sent to BIFR for 
revamping or for the purpose of thii'1tudy becauRC that would delay the 
matter of modernisation of tbe co~ 

2.8 The Minister of State in the Ministry of Steel (Shri Santosh Mohan 
Dev) gave the following reply:-

"I will lay the documents on the Table. I stand by what I have 
said. " 

2.9 Reply given to the point raised during General Discussion on the Bill • 
was treated as an assurance by the Committee which was to be fulfilled 
within three months of -the date of reply i.e. by March 3, 1992. 

2.10 On March 3, 1994, the Ministry of Parliamentary Affairs vide their 
U.O. Note No. 11/(3) Special Provision Amendment Bill-LSI91 dated· 
March 3, 1994 forwarded the request of the Ministry of Steel to drop the 
assurance on the grounds indicated below:-

.. The Ministry of Parliamentary Affairs had treated a statement , 
made by Steel Minister during the course of the debate on Sick 
Industrial Companies (Special Provisions) Amendment Bill that 
he "would lay the documents on the Table", as an assurance. In 
this connection. it may be noted that the Hon'ble Speaker 
subsequently ruled that the said documents had no relevance to 
the Bill being discussed and that there should be no further 
reference to this. (documents) Keeping the Speaker's rulinl in . 

. view. the Ministry of Parliamentary Affairs is requested not to 
treat the matter as an assurance. This has the approval of Steel .. 
Minister. " 

2,11 The Committee co~sidered the request of the Ministry of Steel for 
dropping the assurance at their sitting held on June 6, 1994. 

2.12 The Committee have decided to drop the assurance. 
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(iii) CLEARANCE OF DEVELOPMENT PROJECTS 
2.13 On March 17, 1992, the following Unstarred Question No. 341-3 

given notice of by SlShri V. Dhananjaya Kumar and eight other M.Ps., 
was addressed to the Minister of Environment and Forests:-

"(a) The details of the develoment projects cleared by his Ministry 
during the last one year under the Forest (Conservation) Act, 
1980, State-wise; 

(b) the details of the projects rejected, during the period, State-
wiSe; 

(c) the details of the development projects pending with the 
Government for clearance as on date under Forest (Conser-
vation) Act, 1980, State-wise; 

(d) since when these are pending and the reasons for delay in 
clearing the projects; and 

(e) the steps taken to clear these projects carly?" 
2.14 The Minister of State in the Ministry of Environment and Forests 

(Shri Kamal Nath) gave the following reply:-
"(a) details are given in statement-I. 

(b) de.its are given in statement-II. 
(c) cl (d) details are given in statement-III. 
(e) As soon as the requisite information is received from the 

State Governments, the cases are considered expediti-
ously." 

2.1S Reply to part (e) of the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the date of 
reply i.t. by June 16, 1992. 

2.16 On April 8, 1994, the Ministry of Parliamentary Affairs vide their 
U.O. Note No. IIIIEF (35) USQ-3413-LS192 dated April 8, 1994 
forwarded a request of the Ministry of Evnironment and Forests to drop 
the assurance on the grounds .indicated below:-

"That the examination of proposals, for diversion of forest land for 
non farestry uscs received from the State Government as per the 
provisions of Forest (Conservation) Act, 1980, is a continuous 
process. After the receipt of proposal, the proposal is examined in 
accordance with the guidelines issued under the Forest (Conserva-
tion) Act, 1980 and in cue it is found to be complete in all 
respect, expeditious action is taken for taking final decision in 
respect of the proposal. However, if certain essential details arc 
found lacking, the concerned State Government is requested to 
scnd these lacking details. After receipt of the required details, 
expeditious actions is taken to finally decide the proposal. As tl!! 
examination of proposal is a continuous process, at every point of 
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time, there are some proposals pending with the Central Govern-
ment or with the State Government for examination/final decision. 
For most of the proposal under reference, final decision has been 
taken and for some of the project under reference like construction 
of Konkan Railway, Rehabilitation of Villagers of Satbhaiya, .. 
separate parliament assurance are pending with this Ministry for 
which action is being taken to liquidate the assurance." 

~.17 The Committee considered the request of the Ministry of Environ-
ment and Forests for dropping the assurance at their sitting held on June 
6, 1994. 

1.18 The Committee have dec:lded to drop the assurance. 
(iv) VIOLENCE DURING LOK SABHA ELECTIONS IN 

UTIAR PRADESH 

2.19 On April 8, 1993, the following Unstarred Question No. 5431 given 
notice of by Shri Ram Badan, MP. was addressed to the Minister of Home 
Affairs:-

"(a) the number of persons killed and injured, separately, in 
Uttar Pradesh in the incidents of violence-during-the lasf 
elections to Lok Sabha; 

(b) whether any compensation has been paid to the affected • 
families/persons; 

(c) if so, the details thereof; 
(d) the number of persons arrested in connection with such 

incidents; and 

(c) the action taken against them?" 

2.20 The Minister of State in the then Ministry of Home Affairs (Shri 
Rajesh Pilot) gave the following reply:-

"(a) to (e): Information is being collected and will be laid on the 
Table of the House." 

2.21 Reply to the question was treated as IIIl aliaOurlince by the 
Committee which was to be fulfilled within three months of the date of 
reply i.e. by July 7, 1993. 

2.22 On August 25, 1994, the Ministry of Parliamentary Affairs vide 
their U.O. Note No. VIIHA (24)IUSQ-5431-LSI92 dated August 25, 1994 
forwarded a request of the Ministry of Home Affairs to drop the assurance 
on the grounds indicated below:-

"The information porvided by the State Government of Uttar 
Pradesh has already been provided to the Ministry of Parliamen-
tary Affairs in the form of Implementation Report vide this 
Ministry's O.M. No. 1-1301V50192-LS-Dl(B) dated August 20, 

., 
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1993. This Ministry has been pursuing with the State Government 
of Uttar Pradesh for information relatin, to three cases involving 
seven persons. It is, however, understood that the investigations of 
the State cm is still going on. Since the State CID is likely to take 
Much longer time to complete the investigations, it may not be 
possible to fulfil the assurance within a specified timeframe. The 
matter also concerns State Government." 

2.23 The Report submitted by the Ministry of Home Affairs in fulfilment 
of the assurance vide O.M. No. I-1301~0I93-LS-DI(B) dated August 20, 
1993 was treated as part implementation by the Ministry of Parliamentary 
Affairs. It was laid on the Table of the Lok Sabha on December 6, 1993 
vide SS No. V198. The text of the implementation Report is reproduced 
bclow:-

"(a) As per the information furnished by the State Government 
118 persons were killed and 475 were injured in Elcdion 
Violence durin, the last elections to Lok Sabha. 

(b) A sum of RI. 28,56,147 (Rupees Twenty eight lakh fifty six 
thousand one hundred. forty seven only) wa.4I paid as 
compensation to the affected families/persons. 

(e) Details of Compensation Paid 
Total compensation paid to the personslfamilies killedlinjured in the 

incidents of violence durina the Lok Sabha elections 1991 in U.P. 
Rs. 28,56,147/-. 

S. No. DiitrictJ Compenution plid 

1. 
2. 
3. 
4. 

Oblzipur 
Bullndahlbr 
Meerut 
Varanlli 

RI. 10,000 
RI. 1,00,000 
RI. 13,40,000 
RI. 14,06,147 

Totll RI. 28,56,147 

(d) &. (e) 1292 persons were arrested/surrendered in the Court in this 
regard. 1267 persons were charged sheeted. Final report 
against 18 persons submitted and 3 cases involving 7 persons 
are pending investigation with CID. " ''':: 

2.24 The Committee considered the request of the Ministry of Home 
Affairs for dropping the assurUlC:e at their sitting held on September 20, 
1994. 

l.l! The Committee uve decided to treat tbe .aurance u fultOled 
In fuU. 

(v) BOFORS CASE IN SWISS COURTS 
2.26 On March 3, 1994 durin, the course of Special Mention, 

SlShri Srikanta Jena, Somnath Chatterjee, Jaswant Sin,h, Sharad Yadav, 
George Fernandes, L.K. Advani and Nirmal Kanti Chatterjee stated that 
the Government was hidina certain things from the House regardin, 
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Bofol'l cue despite Prime Minister'l lISurance to the contrary. They 
desired lhat the Government should inforpt the House as to what 
information it had received on the iuue of ,Bofors from the Swiss Court. 

2.27 Deputy Speaker, Lok Sabha, gave the following directions:-

"The Government has to satisfy you. The Hon'blc Minister of 
Parliamentary Affairs has told that he would come to thill House 
wllh necessary information at the earliest possible opportunity." 

2.28 The directionslobservations of the Deputy Speaker were treated as 
an assurance by the Committee which was to be fulfilled within three 
months of the date of reply i.e. by June 2, 1994. 

2.29 On May 26, 1994, the Ministry of Parliamentary Affairs vide their 
V.O. Note IXIPPGP(3) Special-Mention-LS194 dated May 26, 1994 
forwarded the request of the Ministry of Pel'lOnnel, PubHc Grievances and 
Pensions to drop the lISurance on the grounds indicated below:-

'In this resard, it can be stated that from the uncorrected 
proccedinp of the Lok Sabha it would be seen that this Assurance 
wu made before the lunch session and when the House re-
assembled at 14.00 hours after lunch, Minister of Watcr Re50urccs 
had siven following reply in the House: 

'I would like to inform you that in the lunch recess, 1 got in touch 
with the CBI and the CBI had told me that the papers arc still in 
Geneva with the exam in ins MaJistrate. Our lawyer in Geneva and 
our Embassy in Geneva have been in touch with them and have 
been insisting on obtaining a date by which date these papers and 
information will be transmitted to India. So far, the examining 
Magistrate has not given any date by which these papers or 
information will be given to India. This is the position that has 
been given to me authoritatively by the CBI'. 

In view of the above position, it could be seen that neccs. .. ary 
action on the subject mentioned was taken on the same date." 

2.30 The Committee conside~ed the request of the Ministry of Person-
nel, Public Grievances and Pensions for dropping the assurance at their 
sittinS held on June 27, 1994. 

l.lI Tbe Committee have decided to drop the lUunnce ID view or the 
lactl that the laformallon ftl .. veo by tbe Minister of Water Resources In 
the HoUle OD the ame day. 

NEwDEun; 
MaTch 31, 1995 

Chailra 10, 1917(S) 

, ", 

BASVDEB ACHARIA 
, Chairman, 

Committee on Government Assurances. 



APPENDIX I 
(vidt Para 4 of the Introduction) 

MINUTES 
EIGHm SIlTING 

Minutts 01 tht Sin;;'g 01 tht Committtt on Government Assurances held on 
Junt 6, 1994 in Committee Room 'C' Parliamtnt House Annext, 

New Dllhi, 

The Committee met on Monday. June 6. 1994 from 15.00 hours to 15.40 
hours. 

PRESENT 
Shri Basudeb Aeharia - Chairmtlll 

MEMBERS. 

2. Shri Vishveshwar Bhagat 
3. Shri P.P. Kaliaperumal 
4. Shri Harpal Panwar 
5. Shri Surendra Pal Pathak 
6. Shri Yoganand Saraswati 
7. Shri V.S. Vijayaraghavan 

2. 

Shri Murari Lal 
Shri Joginder Singh 
Shri Ram Autar Ram 

••• 

SECRETARIAT 

••• 

Joint Secretary 
Dir.ctor 
Undtr Secretary 

• •• • •• 
3. The Committee. thereafter. took up for consideration the following 

Memoranda Nos. 93. 94 and 95. 
MEMORANDUM NO. 93: Requnt lor dropping 01 assurance given on 

Dtctmbtr 16, 1993 in reply to USQ No. 2247 
regarding Petrol Retail Outlets and ,LPG 
Agencies in Himachal Pradesh. 

4. The Committee considered and acceded '0 the request of the Ministry 
of Petroleum and Natural Gu received through the Ministry of Parliamen· 
tary Affairs vidt their U.O. Note No. VIIIIPNG(9) usa 2247·LSlV3 
dated March 18. 1994 for the dropping of the as.4Iuranee on the following 
arounds:-

..... intention of the Ministry behind the expression 'scleetions arc in 
progress' was not to give an assurance. but only to apprise the 

15 
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Hon'ble Member that selection process has been set in motion. It is a 
continuous process and will go on so long locations are included in the 
Marketing Plan. Till January, 1994, six retail outlet dealers have been 
selected. Remaining proposals will also be finalised in due course. In the 
meantime more locations will be included in the Marketing Plan and the 
process will go on". 

MEMORANDUM NO. 94: Request for dropping of an assurance given on 
December 4, 1991 in reply to a point raised 
during the General Discussion. 

S. The Committee considered and acceded to the request of the Ministry 
of Steel received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. 1115(3) Spl. Provision Amendment Bill-LSI91 dated 
March 3, 1994 for the dropping of the assurance on the following 
grounds:-

"The Ministry of Parliamentary Affairs had treated a statement made 
by Steel Minister during the course of the debate on Sick Industrial 
Companies (Spl. Provision) Amendment Bill that he 'would lay the 
documents on the Table', as an assurance. In this connection. it may 
be noted that the Hon'ble Speaker subsequently ruled that the said 
documents had no relevance to the Bill being discussed and that there 
should be no further reference to this (documents). Keeping the 
Speaker's ruling in view, the Ministry of Parliamentary Affairs is 
requested not to treat the matter as an assurance. This has the 
approval of Steel Minister." 

MEMORANDUM NO. 95: Request for drOPI};ng of assurance given on 
March 17, 1992 in reply to USQ No. 3413 
regarding Forest Clearance of Development 
Project. 

6. The Committee considered and ac:c:eded to the request of the Ministry 
of Environment & Forests received through tbe Ministry of Parliamentary 
Affairs vide their U.O. Note NO. IIIlEF(3S) USQ-3413-LSI92 dated April 
8, 1994 for the dropping of the assurance on the following grounds:-

"That the examination of proposa.b, for diversion of forest land for 
non forestry uses received from the State Government as per the 
provisions of Forest (Conservation) Act, 1980, is a eontinuoys process. 
After the receipt of proposal, is examined in ac:c:ordance with the 
guidelines issued under the Forest (Conservation) Act, 1980 and in 
case it is found to be complete in all respect expeditious action is 
taken for taking final decision in respect of the proposa\. However, 11 
certain essential details are found lacking, the concerned State 
Government is requested to send these lacking details. After receipt of 
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the required details, expeditious action is taken to finally decide the 
proposal. As the examination of proposal is a continuous process, at 
every point of time, there are some proposals pending with the 
Central Governrpent or with the State Government for examination! 
final decision. For most of the proposal under reference like construc-
tion of Konkan Railway, Rehabilitation of Villagers of Satbhaiya, 
separate Parliament assurance are pending with this Ministry for which 
action is being taken to liquidate the assurance". 

7. The Committee decided to hold their next sitting on Tuesday, June 
28, 1994 'at 15.00 hours. 

8. The Committee then adjourned. 



APPENDIX (( 
(vide Para 4 of the Introduction) 

MINUTES 
NINTH SITIING 

Minutes of the Sitting of tire Committee on Government AlJw4l"ct'1 had on 
}IIne 27, J.994 in Committee Room No. '53', Parliament HotUe, New Delhi. 

The Committee met on Monday. June 27, 1994 from 15.00 hours to 
15.45 hours. 

PRESENT 
Shri Basudeb Acharia - Chairman 

MEMBERS 

2. Shri Gurcharan Singh Dadhahoor 
3. Shri Surcndra Pal Pathak 
4. Shrimati Suryakanta Patil 
S. Shri G. Ganga Reddy 
6. Shri Yoganand Saraswati 
7. Shri V.S. Vijayaraghavan 

2. 

Shri Murari Lal 
Shri Joginder Singh 
Shri Ram AUlar Ram 

• •• 

SECRETARIAT 

••• 

Joint Secretary 
Director 
Under Secretary 

••• • •• 
3. The Committee then took up for consideration. Memoranda Nos. 96, 

97 and 98 for dropping of the assurances. 
MEMORANDUM No. 96: ... • •• • •• 
MEMORANDUM No. 97: Assurances during Sp«ial Mention given on 

March 3, 1994 regarding infonrullion of 
Bofors ClUe pending in SWisl Court. 

S. The Committee considered the request of the Ministry of Personnel. 
Puklic Girevances and Pensions received throulh the Ministry of Par-
liamentary Affairs vide their U.O. Note No. IXlPPGP(3)-Spccial Mention-
LSI94 dated May 26. 1994 for the dropping of the assurance on the 
following grounds:-

"In this regard. it can be stated that· from the uncorrected proceedinp 
of the Lok Sabha it could be seen that this Assurance wu made 

18 
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before the lunch session and then the House re-assembled at 14.00 
hours after lunch Minister of Water Re50urccs had given following 
reply in the House. 

I would like to inform you ,that in the lunch recess, I got in touch 
with the CBI and the CBI has told me that the papers are still in 
Geneva Magistrate. Our lawyer in Geneva and our Embassy 1n 
Geneva have been touch in with them and have been insisting on 
obtaining a date by which date these papers and information will be 
transmitted to India. So far. the examining Magistrate has not ,iven 
any date by which these papers or information wiH be ,iven to India. 
This is the position that has been given to be authoritatively by the 
CBI. 

In view of the above position, it could be seen that necessary action 
on the subject mentioned was taken on the same date." 

5.1 The Committee decided to drop the assurance in view of the fact 
that the information was given by the Minister of Wlter Resource in the 
House on the same day when the House reassembled at 14.00 hours of the 
lunch. 

MEMORANDUM NO. 98: Request for dropping of assurances given on: 
(i) April 21. 1992 in reply to SQ No. 677,' 

and 
(ii) December 22, 1992 in reply 10 USQ No. 
4717 regarding Report of ChanduJal 
Chandrakar Committee. 

6. The Committee considered the request of the Ministry 'Of Human 
Resource Development received through the Ministry of Parliamentary 
Affairs vide their V.O. Note No. IIIIHRD (37) SQ 6nILSI92 dated may 
26, 1994 for the dropping of assurances on the following grounds:-

"On 15.6.1988 the MOS(E&C) (Shri L.P. Shahi) who was the then 
Chairman. KVS constituted a two members sub-committee consisting 
of Shri Chandulal Chandrakar, M.P. and at that time a Member of 
B.O.G. of the KVS Shri S.L. Khanna, the then Dy, Commissioner of 
KVS to look into all aspects concerning changes in admission policy of 
the Sangathan. No officer in the KVS or in the Ministry kept a track 
of this two Member Committee to get its meeting organised for 
submitting a report to the then MOS(E&C). However, when the 
Question No. 677 came up in the Lok Sabha on the subject for reply 
on 21.4.1992, after a lapse of 4 years, the Ministry made a vigorous 
effort to trace out any papers in the KVS or Ministry bearing on the 
work of this Committee. A note recorded hy the personal staff of the 
then MOS(E&C) dated 13th July. 1988 was traced out in the KVS 
Office. From this note it was seen that the Committee met on 516th 
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July. 1988 and perhaps a draft report was to be finalised after 
discussion with the then MOS(E&C). No further record or note. 
regarding the matter could be traced out either in \be KVS (HQrs.). 
or with a~y other officer in the Ministry. Since almost 4 years hed 
elapsed between 1988 and 1992, efforts to trace the papers with the 
personal staff of the then MOS and in view of changes in Government 
in the intervening period of 4 years, did not produce any outcome. It 
is well known that change had taken place in this period in the office 
of the MOS(E&C). consequent to change of Govt .... Hence, all 
attempts made by the KVS and the Ministry to trace the Committee's 
work and final report if any, in the office of the then MOS(E&C) 
were unsuccessful. However, the matter of admissions in KVS which is 
the substantial issue relating to the Lok Sabha Question was loo~d 
into by a Committce consisting of Smt. Malini Bhattacharya, M.P. and 
Member, Consultative Committee attached to this Ministry. as Chair-
person. On the basis of the recommendations of the Committee. the 
admissioft policy for the KVS were streamlined and a monitoring 
Committee to review the implementation of the orders fot admission 
has also been constituted. A number of questions had subsequently 
been answered in the House on this subject. In the light of the 
circumstances mentioned above, while it is true that the KVS as well 
as this Deptt. failed to reconstruct or trace out relevant information 
on the Chandulal Chandrakar Committee for fulfilling the assurances, 
this was mainly due to lapse of considerable time i.e. from 1988 to 
1992 and changes in the office of the MOS(E&C). During the period 
and the subject matter of the Committee's consideration viz. the 
admission policy has already been attended to through the setting up 
of monitoring Committee under the Chairperson of Smt. Malini 
Bhattacharya. M.P. and Member CQ.nsultative Committee attached to 
this Ministry". 

6.1 The Committee did not agree to drop the assurance. The Committee 
expressed their displeasure over the· state of affairs prevailing in the 
Ministry and manner in which the report submitted by the Chandulal 
Chandrakar Committee has been dealt with. The Committee desired that 
the displeasure of the Committee might be conveyed to the Ministry of 
Human Resource Development and they may be asked to trace out the 
said report and fulfil the assurances given by their Minister on the floor of 
the Hou~. In case the report is not traceable in the MiniHf)', its copy can 
be obtamed from Shri Chandulal Chandrakar. M.P. 

7. The Committee decided to hold their next sitting on MtNlday. July 18, 
1994 at 15.00 hours to hear the evidence of the Ministries of RaHways and 
Urban Development. 

8. The Committee then adjourned. 



APPENDIX IU 
(Vide Para 4 of the Introduction) 

MINUTES 
THIRTEENTH SITTING 

Minutes of the Sitting of the Committee on Government A.f$uranC'es held on 
September 20, 1994 in Committee Room No. 'SO', Parliament Howe, 

New Delhi. 
The Committee met on Tuesday, September 20, 1994 from 15.00 houn 

to 15.45 hours. 
PRESENT 

Shri Basudeb Acharia - Chairman 

MEMBERS 

2. Shri P.P. Kaliaperumal 
3. Major D.O. Khanoria 
4. Shri Harpal Panwar 
5. Shri Surendra Pal Pathak 
6. Sltrimati Suryakanta Pati! 
7. Shri Nawal Kishore Rai 
8. Shri Yoganand Sara.;wati 
9. Shri V.S. Vijayaraghavan 

SECRETARIAT 

Shri Joginder Singh 
Shri Madan Lal 

2. ••• • •• 

Director 
Ani,ftant Director· 

••• • •• 
3. The Committee took up memoranda Nos. 99, 100 and 101 for 

consideration of the Committee. 
MEMORANDUM NO. 99: Req~st for dropping of the assurance given on 

July 29, 1992 in reply to Unstamd Question 
No. 3200 Ttgarding Ttstoration of eVIIC~tI 
property 10 GoanS/Portuguese or Mozamb;q.~ 
natiollS . 

4. The Committee considered the request of the Ministry of External 
Affain received through the Ministry of Parliamentary Affain vide their 
U.O. Note No. IVIEA(10) usa 32O().LS192 dated July 11, 1994 for 
dropping of the assurance on the following grounds:-

"That the question of Compensation to Indian repatriatell from 
Mozambique continues to remain under adive consideration as well as 
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discussion with the Government of Portuglll with II view to determin-
ing the assets and liabilities of the citizens of the respective countries. 
Further progress in the matter, however, is not dependent on the 
Government of India atone as it involves interaction with the 
Govcrnment of Portugal and the ICvereign discretion of that Govern- .. 
mcnt. 

10 view of the above, the answer provided to Lok Sabha Unstarred 
Question No. 3200 may be treated as final and the matter removed 
from the list of pending assurances". 

4.1 The Committee did nol agree to drop the assurance and decided to 
gradt three months more time to implement the assurance. 
M F.MORANDUM NO. 100: Request for dropping of the assurance given 

on December 19, 1991 in reply to Unsta"ed 
Question No. 4740 regarding theft of Petrol 
from 19atpuri Dock Yard. 

5. The Cpmmittee considered the request of the Ministry of Petroleum 
and Natural Gas received through the Ministry of Parliamentary Affairs 
vide their ,U.O. Note No. IIIPNG (23) USQ 4740-LSI91 dated July 29, 
1994 for dropping of the assurance on the following grounds:-

..... that as the case in the subject matter has been registered by CBI, 
Bombay under their R.C. No. 3O(A)I93/BOM on 21st April 1993 , 
under investigation of Shri M.K. Sharma, Deputy SP/CPI, ACB, 
Bombay and the investigation is in progress, therefore, Ministry of 
Parliamentary Affairs is requested to place the present status of the 
subject case being investigated by CDI before the Committee on 
Government Assurances requesting them to agree for dropping of the 
subject assuraftce on the gound that the case has been registered by 
the CBI for investigation and ~tcr receipt of CDI Investigation 
report, the necessary action will be taken against the concerned 
officials accordingly by this Ministry in consultation with CVC." 

5.1 The Committee did not accede to the request for the droppina of the 
assurance. The Committee decided lhat the CBI should complete the 
Investigations and apprise the Committee about the findings. 
MEMORANDUM NO. 101: Request for dropping of the assurance given 

orr April 8, 1993 in reply to Unsta"td 
Question No. 5431 regarding violence during 
Lok Sabha elections in Uttar Pradesh. 

6. The Committee considered the request of the Ministry of Home .. 
Affairs received through the Ministry of Parliamentary Affairs vide their 
U.O. Note No. VIIHA(24) USO 5431 LSI293 dated August 25, 1994 for 
dropping of the assurance on the following grounds:-

"The information provided by the State GoverROlent to 
Uttar Pradesh has already been provided to the Ministry 
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of Parliamentary Affairs in the form of Implementation Report vide 
this Ministry's O.M. number 1-130121S<V92-LS-DI(B) dated 
25.8.1993. The Ministry has been pursuing with the State Govern-
ment of Uttar Pradesh for information relating to three cases 
involving seven persons. It is, however, understood that the investiga-
tions of the State cm is still loinl on. Since the State cm is likely 
to take much longer time to complete the investigations. it may nol 
be possible to fulfil the assurance within a specified time-frame. The 
matter also concerns States Governments." 

6.1 'The Committee acceded to the request of the Ministry of Home 
Affairs for dropping the assurance in view of the part Implementation 
Report laid on the Table of the Lok Sabha on December 6, 1993 (vide u 
No. V198) 

7. In view of the rescheduling of Indian Airlines flipll w.e.f. 16.9.1994 
from Calcutta and Port Blair, the Committee considered the approved the 
revised detailed tour programme of the Commit~ee. The concerned 
organisations/agencies may accordingly be informed about the revised! 
rescheduled programme for their on the spot study-toar to Calcutta. Port 
Blair and Madras w.e.f. October 4 to October 11, 1994. 

8. The Committee then adjourned. 



APPENDIX IV 
(vide Para 4 of the (ntroduction) 

MINUTES 

FOURTII SrrnNO 

Minute, of the Silting of 1M Commiltee on GovmllMftl A.ulU'tlllces held 011 
Friday, Mtlrch 31, 1995 III Committee Room No. '50', I'tlrlillmelll HOUle, 

NAI Delhi. 

The Committee met on Friday. Marth 31. 1995 from 10.00 houn to 
10.40 houn. 

Shri BL~udcb Acharia 

PRESENT 

- Chili,."..,. 

MEMBERS 

2. Shri Ourcharan Sin,.. Dadhahoor 
3. Shri Santosh Kumar Oangwar 
4. Shri P.P. Kaliapcrumal 
5. Shri Prabhu Dayal Katheria 
6. Shri Harpal Pan war 
7. Shri Shashi Prakash 
8. Shri J. Chokka Rao 
9. Shri V.S. Vijayaraghavan 

Shri Munri Lal 
Shri Madan Lal 

SECRETARIAT 

Joint Secretary 
- Assistant Director 

The Committee considered draft Twenty-Eighth Report of the Commit-
tee on Government Assurances and adopted the lime. The Committee 
authorised the Oaairman to present the report of the Committee durin, 
the current Bud,et Seaion. 

3. The Committee then decided to meet on April 10 and April 20. 1995 
at 12.00 and 15.00 hours respectively. 

4. While concludina the meetina. the Chairman informed the Committee 
that Shri Murari Lal. Joint Secretary. was retiring on March 31. 1995. The 
Chairman and all Members appreciated the services rendered by Mr. 
Murari Lal in assistina the Committee. 

5. The Committee then adjourned. 



ANNEXURE I 
(Vide Pan No. 2.14 of the Report) 

ST A TEMENT·I 
SltlltWiH ,ro}«11 tK:Cortkd foral cktlrtlll" from 01.03.91 to 29.02.1992. 

Type of Projedl 

•• Stale Irriptlon MiDi .. Roeda A Othen Tot .. 
No. Bridan 

2 3 4 5 6 7 

1. Aaclhn PndeU 2 1 3 
2. Arunachal PndnII 1 1 
3. AlII .. 1 1 
4. Goa 1 2 3 
5. Oujant 9 1 ~ 16 
6. Meryl'" 5 1 6 
7. HiIllKhaI "..... 6 6 
S. JC.mltlkl 1 2 
9. Ken" 1 1 

10. Mldbyt "..... 7 6 13 
11. Mllalrabtn 11 1 21 33 
12. Me ...... yt 1 1 2 
13. on- 3 2 2 7 
14. Puajlb 1 1 
15. Rljllthlll 1 1 
16. Sikkiln 1 1 
17. 1'IInII Nid. I 1 2 
11. UItIr PndeIIl 4 4 24 32 
19. W .. BeDpi 1 1 
20 . ADInIII A NIcobIr 1 .... 

IS 77 133 

25 



ANNEXURE II 
(villt Para No. 2.14 of the Report) 

STATEMENT· II 
Sttlltw/st projects "jecttd from 01.03.91 10 29.02.1992 

T)'Pe 01 Projedl 

51. SC.te Irriplion Minin. Roedl A OIben Tuell 
No. Bridan 

2 3 4 S 6 7 

l. AIIda,..r"'" 
2. AnaDlChlI PrIdeIh 
l. Alum 
4. 001 I 
S. Guj.,.1 2 3 
6. HIrYIII. 3 3 
7. Hilllldlal Pradesh 4 4 
8. K.mal.ka I I 
9. Keflll 2 2 

10. Mldhy. Pradesh r 2 
II. M.h.,.shl,. I 2 
12. Mep.I.)'. 
13. Ori .. 2 2 
14. Punj.b I I 
IS. Rljuthln I 
16. Sikklm 
17. T.mll Nadu 
18. U ... r Pradesh 
19. Weal Ben •• 1 I 
20. Alldaman Ii Nicobar ....... 

4 18 23 
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ANNEXURE m 
(Vid~ Para No. 2.14 of the Report) 

ST A TEMENT·III 
IHtllils o{ S'lItrwue pmdJ", proposlIls lIS on 29.2.1992 

ANDHRA PRADESH 
l. Minill, Ie.. of lime 110M 
2. Rchabillt.tion of dispiKed pcnoIII 
3. uyin, of Alb pipeline 
4. AIIipmcnt for .riallturc PUrpoK 
S. Renewal of minin, lease 
6. 220 KV tr. line from Lower Silcru to 

Bommuru 
7. CoIl min in, 
8. CoIl min in, 
9. Formation of RcKrvoir. Mine entries. 

10. Construction of Solar Powered liahtin, 

ARUNACHAL PRADESH 

1. ReJUlarisation of Enc:rnac:hment5 

ANDAMAN " NICOBAR ISLANDS 

Pendiq liace 

Fehruary. 1992 
-do-
-do-
-do-
-do-

January. 1992 
-do-
-do-
-do-

January. 1992 

I. Construction of Police POll January. 1992 OariflCltion 
awaited from 
State Qavernment 

DADRA " NAGAR HAVEU 
1. Construction of road January. 1992 

GOA 

Under Procn. 
-do-
-do-
-do-
-do-

Site in~ion 
repon a ... ailed 

Eaential detail. 
awaited from 
Seate Ocwt. 

I. 
2. 

Improvement of National Hiahway 
Q)nstruction of Kokan Railway Line 

December. 1991 Under proceu 

GUJARAT 

I. 

2. 
3. 
4. 

uyin, of pipeline 

Stone coIlcc:tion 
Stone collection 
Construction of Percolation Tank 

HARYANA 
I. Approac:h Road 

27 

January. 1992 -do-

December. 1991 

February. 1992 
-40-
-do-

Eaelltial detail. 
a ... aited from 
State Govt. 
Under prOCClS 

-do-
-do-
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S. Name of propoul 
No. 

KARNATAKA 

1. Excavation of Canal 
2. Mininl leale in Iron Ore to Dalmia Cement 
3. Minina lelle in favour of H.R. Ooriappa 
4. Mininl lelle In favour of Lumlriarayan 
5. Mininl leale in favour of N.D.M.e. 

Donimali 
6. Mininl leale in favour of R. Palnpapaty. 
7. Mininl' lelle in favour of Muneer 

Enterprises. 
I. Minlnl lelle in favour of S.B. Minerals 
9. MinlnllCaae.1n favour of ~ripnur Minera .. 

10. Mininl Ieue in favour of lamapad 
Minerals 

11. Mininl leae in favour of MineraI. sale 
12. Mlnlnl lelle Ia favour of GoIP 

GUrvPuthliah 
13. Mininl leae in fa.r of Veerbhadrappa 
14. MinlRlleae in favour of Bharat Mines and 

Minerals 
15. Mininl Ie .. In favour 01 Zeenatb Transport 

and Company 
16. Mininl lelle in favour of Hothur Traden 
17. MiRinl lelle in favour 01 Suplamma 
II. Chikhihole Retervoir 

19. Mininl Ie_ to K.M. Saroja 
20. $aravathi Tail Race 

21. Recoutruction of Brid. 
22. Impmement of road 
23. Construction of Buildina 

KERALA 

I. Land to Idukki Development Authority 

2. ldanlayer Irription projeCt 

3. In favour of National Hiahway 
MADHYA PRADESH 

I. Mlnlnl leae to WCL 

2. SlkIOrl Tank 

3. Mininl lelle to Narmada Minerals 

4. Rajahat eanal 

Peadilll lince 

February. 92 
January. 92 
January. 92 
January. 92 
January. 92 

January. 92 
January. 92 

January. 92 
JlJluary. 92 
January. 92 

January. 92 
January. 92 

January. 92 
January. 92 

January. 92 

January. 92 
January. 92 
December. 91 

December. 91 
December. 91 

January. 92 
January. 92 
January. 92 

January. 92 

January, 92 

January. 92 

Under Proc:eu 
-cI~ 

* ~ 
~ 

~ 

* Site Inspection 
Report awaited 
Under procell 
Pendinl for 
Environmental 
Clearance 
Under process 

* ~ 
Site Inspection 
Report awaited 

Submitted for final 
orders 

Under procell 

December. 91 Site Inspection 
Report awaited 

Decem~. 9i * 
December. 91 * 
December. 91 Proposal from Uttar 

Pradesh Om. is 
awaited 



S. 
No. 

5. 

6. 
7. 

8. 

9. 

10. 
II. 

12. 
'13. 

14. 
15. 
16. 
17. 

18. 
19. 
20. 
21. 

22. 
23. 
24. 

h,.". Tant 
Sulllnpu,. ,....11 

OnUJeIWIf Project 
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33KV 8Irwlnl Ohali TrlIUIIIiaIM line 

Rampura T_ 
Nqri TIIIIt 

Piplii Tlftll 
ConIenaaion of Spill Channel 
MlII""n Oarb Irriplion Project 
400 KV Beena Mllupur Tra ..... iIIioa line 
MlindI-Toll TIIIk 
Minin. Ie .. 10 ............. ,. Mine_ 
l.IbIIIlIDI TIIIk 
Minin. Ie.. 10 Bhilli Steel plant 
Minm. InIe 10 Bbilli Steel .... at 
CotIIIruction of BllilcliDi by WCL in 
Pathakha,.. 
Divenion few Coal Minin. 
8cldhpat Hydro-El«trit Prnject 
Minln, lease to Bhilai Steel Plant. 

December. 91 

December. 91 
December. 91 

December. 91 
December. 91 

l>ecember. 91 
December. 91 
December. 91 
December. 91 
Jaalilry. 92 
Jan...". 92 

Jan.". 92 
lan...". 92 
Jan...". 92 
lanllllry. 92 

Janlilry. 92 
February. 92 

February. 92 

Feltruary. 92. 
January. 92 

Janllllry. 92 

UDder procell for 
finalonlen 
Under Procell 
Site ialpectioll 
Report IW8ited 

-do-

Under procell for 
final orden 

-do-

-do-... 
-do-

-do-

-do-

-do-

-do-

-do-

-do-

.do-
Under PrlXell. 

-do-

-do-
Under !'focn. for 
final cwden. 

-do-25'. 

26. Conlllruc:lion of Talvadia Khirkiya Khainpm Ja,..ry. 92 
Ray. Une 

Under pmc:eI' 

27. Minin. of White earda 

28. J..,1i lniption Project 

MAHARASHTRA 
lj Dlstllri Oam.al Road 

2. CotIIIructioo of SIIkWlli M.J. TIIIk 

Decemller. 91 E __ iII detdI 
_aired from State 
Oovt. 

February. 92 Under pmcICII 

Decem.,. 91 Under procell for 'ul onkn 
December. 91 lei ... placed in the 

.at _ti .. 

1. Coutruction of Dimbhe L.B. Canallftd Obob December. 91 
a,.neh Canal 

Site Inlfl'CCliae 
Re,.,n _ired 

4. CotIIIruClitln of Salllm Tllmb. M.J. Tlftk December. 91 Under rrc--



S. Name of propouI ...... IiIlCe Re_ 
No. 

5. CoaItructioft of WIlle weir IDd Tall Canal DeceJRber, 91 Under procell for 
II1II orden 

6. Pen:ol8tlon T .. k at .. ...... ...-y, 92 Under procell 

7. ConItnlCtion of IC8Mri a.wMIwMi Ju..,., 92 
DbaapI'W8Clll roed 

8. Pen:oIaIion Tek at Aipon Sent 
9. Kar River Medium lnipdoa Project 

II. Extension of Deolali YJeId firin, raqes 

12. Percolation Tlrt at a.lrpon 

13. M.I. Tlnk It Vadri 

1<4. Kurabhi Irription Project 

Juuary, 92 

Jan..,., 92 

Jeary, 92 

JanUlry, 92 

January. 92 

Jlnuary. 92 

Jaa..", 92 

15. Minor irription Tlnk at Buldhanl OiICrict JlnUlry, 92 

16. M.I. Tank It villap Kulwada JIDUlry, 92 

17. MIll JUver Project January, 92 

18. Percolation Tak ill Nqpur cliltrict JIIIIIIIY, 92 

19. Extraction of COlI in ""*1' of Hi ..... J .. ..", 92 
Lalpeda 0pe1lCllt Project 

-do-

Beina plcued in 
8eltmeetina 
RKOIIUnCnded for 
Approvll Or*n 
beinl iIIued 
Under Proceu 

.do-

-do-

-do-.... 
-do-

Recommended for 
approval Orden 
beUlI iIIuecI 
Under procell .... 

3). IllItIDation of ltalll Jaaury, 92 e-lltial ... . 
awailed from ... e 
Oovt 

21. Layin, of underlJOUlld pipeline Jilluary. 92 -do-
22. ConItructioft Tail canal January, 92 Uader Proceu 
23. Pltpon M.I. Project February, 92 .... 

24. KaIIrI M.I. Project Febuary, 92 .... 

25. Minor Irriptioa Tank in Amravati diItrict February, 92 .... 

26. ConItnaction of Perco1ltion tank in Febuary, 92 -do-
Aura""bad district 

MANJPUR 

J. 132 KV SIC Dimapur Impllal line uDder JanUlry, 92. Site Inspection 
Da)'llli Tr. Project Report awaited 

from State Oovt 
ORISSA 

1. 400 KV DIC Parallne from Talcbar-Renpli December, 91 Under pmceII 

2. Gaadanallah M.T. Tek December, 91 -do-



S. 
No. 

J. 

4. 

S. 

6. 

7. 
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Nime of propoIII 

Rukurl Irription Project 

Beherlduburi M.I. Project 

Brldtish water Fisheriel Project 

Reblbilitation of J9S families of villaaen of 
Satbuaya and Kanhupur 

Chikima M.I. Project 

Pendinl since 

January, 92 

January, 92 

January, 92 

February, 92 

February, 92 

8. Orlnt of late in favour of Shri Balrlm Sahoo February, 92 

9. Construction of Intake llructure February, 92 

PUNJAB 

RealOll 

Recommended for 
approval. ()nier 
beinl iuued 

Under proc:eA 

-do-

-do-

I. 220 KV Transmiaion line Bhakrl·Mahalpur December, 91 OarirlCation 
awaited from State 
Govt 

2. Improvement of road January, 92 .do-

J. Con.truction of New Bridae January, 92 .do-

4. Super Passage Bist Ooab Canal February, 92 .do-

S. 220 KV OanlaW8I Mohali line February, 92 -do-

RAJASTHAN 

1. Renewal of mininl leale near Jhanjharkipal January, 92 

2. Forest c1earlnce in reaped of Re·routinl of January, 92 
nislinl CHV lines 

J. COIIII. of Dam Ii: Raw water reservoir for January, 92 
Jhamarkotrl Inte .... ted Project 

4. Coast. of Kolri-Oadholl 

SIKKIM 

1. 1200 MW TeeIIII Stale 
III H.E.P. 

2. Defence use 

J. Tamza·Chola road 

TRIPURA 

February, 92 

J.nuary, 92 

JaDlllry, 92 

February, 92 

1. OriUin, operltion at BRM·XY within January, 92 
Bmmpra Deotamura Reserve Forest 

Under Proceu 

-do-

Unde.- Proceu 

RecommeDded for 
approval Orden 
beiD,·iII. 

-do-

Under Procea 
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S. N.me of propoul Pend., linee 
No. 

2. CCIIIII. of Orin Site a appro8Ch ro.d .t BRMF Febnary, 1992 Under procell 

3. Ellablilhmnt of 71 Bn. B.S.F. H.O. It Febnwy, 1992 .... 
Am ... 

4. ..... rubber ..... wiotl .... .... 
S. COMI. of IfIIII'C*Ia rued .... .... 
6. UJinI of Under IfCIUnd pipeline for drill lite .... .... 

No.2. a 3 for drillina of H,cIto Carbona 
TAMILNADV 

1. Estelllion of 110 ltV rr-aiaioII line to December, 1991 Ullder procell for 
Hi ......... .Photofilaa .u! orden 

2. Requnmellt of TNPCB February, 1992 Uftder procell 

3. Le_ for exiltina Oharp 

t11TAR PRADESH 
I. Kalhpuria-Chhl.. SherJh.1 moIM rued 

2. 400 ltV Anm V.n" TrallJlllilliOll line 

3. 800 ltV Vnna.Anpn tranllll"liaian line 
... COIIII. of Ougadda c.nal 
5. ElChanF of land wilh Pvt. land for settlemenl 

01 yill •• n 

6. l.ili-Pit-Ii motor rued 
7. Teekhla·M.hindanda motor· rMd 

•• Balukor·P.yiIJI .. uri motor rued 
9. BlIOIlkban-Claanl.1a OIC link ro.d 

10. OarIkund Mini Hydro Electric Project 
II. KoIj·O.ul..... JCorI.Chbi.. motor rued 

12. Pindari-Oluhiar IDOIOr ro.d 

Fehnu.,., 1992 

OKember. 1991 Under luitmisKion 
for final orden 
Sile Inspection 
Rl"'n lwailed 

-do- .do-

-do- Under procns 
January. 92 Under procell for 

final orden .... -do-.... -do-.... U..- procell 

-do- U..- procell for 
anal orden .... -do-

J.nuary, 92 Under prDCell for 
flulOfden 

lanuary, 92 V"- procell 
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S. N.me of propouI PtAdi", linee ReUCIII 
No. 

13. o.noc Db8pII motor ro8d J.nury, 92 Under procell for 
lui orden 

14. ,..... KhoI8 Drinkin. W.S.S. J .. IIIIIY, 92 e.1I118I deIIIiI • 
• WIIiItd froID SIIIlt 
OeM. 

IS. Qudraw8I BIdII 080II IDOIOr roecI .......,. 92 ... 
16. DidiUI D.W.S.S. Februry.92 ... 
17. ..... 1 VIduIi D.W.S.S. Februry.92 -do-

II. Ami. Tot D.W.S.S. Ft""', 92 ... 
19. NIIVClliJil 01lClll D.W.S.S. FebrUllry. 92 ... 
3». Mah.rprhi D.W.S.S. FtbrUllry, 92 ... 
21. M.irolli DaoH D.W.S.S. Ftbru.ry, 92 ... 
22. loRy Orllnl Raipur IMVR Ftbru.ry. 92 ... 
23. B.1i D. W.S.S. FtbrUllry, <92 ... 
24. B8Ipdhi Chliu.,.lthiJil Ftbru.ry, 92 ... 
25. 8ehI1. CalIIIII Febru.ry, 92 ... 
2fI. Rdllll Tot D.W.S.S. Februllry, 92 Under procell 

27. Riltochi Duchlln. Bridle pllh Februllry, 92 ... 
28 Wyurl C8J1aJ Febru.ry, 92 ... 
29. KhIIw.ItOit Chhan8dev motor rCIIId Februllry. 92 ... 
30. 0Iykhu-111_ SiIuI lIIOtor roecI FebrUllry, 92 Uncler procell for 

alllliorden 

31. s.pr-Chh.npon Chh8lcbiallll motor roed Februllry. 92 ... 
32. CoaII. 01 Oroup Cellini SSE HtlldqUllrlen FebrUllry, 92 UIICIer procell 

33. Dlpli-Shvoli ouo. HuiII ... ri-x.a.uo Fehrury.92 Under procell 

1IlOIOI' roed 
34. Velipal.Pindlw.hplll HCIIdwIII s.Iui IIIOfOr Februry.92 ... 

roed 
35. T.llllltpur· TIIw.,u1 motor roed Februry.92 ... 
36. Bhqicho,.·B8p'ih81 motor rCIIId FebrUllry. 92 Under procell 

37. Rampur HIIIdwuI Railwlly line Februllry. 92 Under procell for 
11l1li1 orden 
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